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IRREGULARITIES IN PDS IN JHARKHAND

t378{. SHRIMATI ANNPURNA DEVI:
SHRI PASHUPAT! NATH SINGH:

(a)to(d):PublicDistributionSystem(PDS)isoperatedunderthe
joint responsibitity of the Gentrat and the state/uT Governments, wherein

the operationa! responsibilities pertain with the state/UT. As and when

complaints inctuding Jharkhand are received in this Department from

individuals, organizations as wetl as through media reports rcgarding any

irregularities in the functioning of the PDS, including leakages & divension

of subsidized foodgrains thus not reaching to the intended beneficiaries,

etc., they are forwarded to the concerned state/UT Government for lnquiry

and appropriate action at thelr end.
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Will the Minister of CONSUMER AFFAIRS, FOOD At{D PUBLIC

D I sTR I B UTI <,1 3qsffi1 arrd, crc.c st{ Erffi; fr frq d* ue pl eased to state:

(a) the number of complaints of corruptions/ irregularities in Public
Distribution system (PDS) received from the state of Jharkhand during the
last three years;

(b) the resutts of the action taken by the Government on such

complaants;

(c) the number of persons found guitty in Jharkhand and the details of
the rutes under which Jharkhand has taken action against them; and

(d) the results of the action taken above?

ANSWER
MTNISTER OF STATE FOR ntlNIsTRY OF COilSUMER AFFAIRS, FOOD &

PUBLIG DISTR!BUTION
(sHRl DANVE RAOSAHEB DADARAO)
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An offence committed in violation of the provislons of PDS (Gontrol)

Order, 2Ol5 is liable for penal action under the Essentlal Gommodities Act,

1955. Thus, the Order empowens State/UT Governments to take punitive

action an case of contraventlon of relevant provisions of these Orders. ln

the year 2017, 35 complaints, in 2O{8, 33 complaints and 1n 2019, 17

complaints were received and forwarded to State Govemment of Jharkhand

for necessary action at their end.

Also, the institutional mechanism for the monitoting and grievance

redressal under J{ational Food Security Actr 2O{3 (NFSA) provides setting

up of Vigilance Gommittees, District Grievance Redressa! Officers and

independent State Food Gommission for making the system more efEcient

and transparent.


